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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
DA No3M416/99

with MA No 1243/ 99 R

New Delhi: dated, this the s day of Vﬂ”v5'1;2001

HON'BLE MR,S.R.ADICE,VICE CHAIRMAN (A)
HON'BLE DR ,A,VEDAVALLI,MEMBER (3)

India Meteorological Department
Non-gazetted Staff Uniony

Meteorological Complex,

Lodhi Road,'
New Dal hi

through

14 A-;K.'Bhatnagar,
General Secretary,

2, shri AJKJsharmaly
President,

3.! Maya Ram,
Scientific Assistant,
Office of the BDEM(UI)
Neu Delhi

4} shri S Nerma,
scientific Assistanty
office of DG4,

IMD
New Delhid

it

5. JTS%hann,
-y Scientific Assistant, :
Office of the DDGI(UI )IMD,
New Delhi
6.’ N.C.Panda,

Scientific Assistant,
0ffice of DD@1(UI),

i eeev.Roplicantsi
(By Advocate: Shri B.S.Mainee)
\ersus
wo I
through

1./ The Secretary,
Dep tt.' of Science & Technology,

Mehrauli Roady
New Delhi o
FL///
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24 The Director General of- Meteorologyy
India Meteorological Department,
Lodhi Roady i
New Delhi "~ eesseessoRespondentsd
(By Adwocate:s Shri A.K.Bharduaj)

§iRJAdige,uc(A)

Applicants impugn respondents' OM dated Aprilj'1999
(Annexure~A=1) creating 21 posts of AdD (Group 18 Gaze tted)
in the scale of RSI6500-10500 in India Meteorological Dep £t
by surrendering 21 posts of Asstf}é Meteorologist GrIIT
(Group *B' Gazetted) in the wale of R,6500-10500 mainly
on the ground that this will reduce the number gof

promotional po sts‘_."g

24 Heard both sides'}‘:o‘.i‘

3! We note that as per RRs for the post of Admnd OFFicer
(Annexurééﬁl&) framed under Article D9 of the Constitution
these @re required to be 21 such posts of Adnn’“?of‘f‘icersa
Under the c:irctmstahoe‘, if for complying with this
statutory mandate, respondents by impugned order dated
April, 1999 have created 21 posts of ADs_ by surrendering
an equivalent number of posts of Asstty Meteorologists |y
it canmt be said to be illegal or arbitrary o It is

wall settled that thec feation and /or abolition of

posts 1s @ matter which lies within the jurisdiction

of the executiw authorities, and Courts/Tribunals

would not normally interfere, unless the decision is

found to be illegalfy arbitrary, or malafide’sl

4, In this gdnnection, we uere informed during hearim
that there are approxs 1300 posts of Scientific Asstts.
%ﬁ,"\sﬁif?h c8tegory 3pplicants belong, for whom there are
app rox‘s7 50800 p romo tional -posts of Asstt._é Meteorologists,
while there\ are app rox‘i’—?‘l'ls posts of Admr_l‘jAsstt.‘ who for m

the feeder grede for promotionas Adnn.Dfficer as per the

T
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RRsﬁ Even if the aforesaid figure subkitted to us during
the course of hearing a@re not absolutely accura’cek,’ it
is clear that even on g rounds of equity respondents
cannot be legally faulted for issuing impugned order

dated Aprilf19997

54 The DA is therefore dismisseds No oo stshi
( DR LA VEDAVALLI) { s, R.Adlgej
BER (J) VICE CHAIRNAN(A)
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